
ACT No. III OF 1887. 

(Received the assent of the Governor General o.n the 14th 
January, 1887.) \ 

An Act to amend the Indian Evidellce Act, 
18'72. 

W H E R E A S  it is expedient that Revenue-officers 
should not be compelled to say whence they 

obtain information with respect to offences against the 
public revenue ; It is hereby enacted as follows :- 

1, The following section shall be substituted for 
0f1872 .  section 125 of the Indian Bvidence Act, 1872, na.me- 

ly :- 

cc  125. No Magistrate or Police-officer shall be com- 
pelled to say whence he got any information as to the 
commission of any offence, and no Revenue-officer 
shall be compelled to say whence he got any informa- 
tion as to the commission of any offence against the 
public revenue. 

cc  Exp2alzation.-' Revenue-officer ' in this section 
means any officer employed in or about the business 
of any branch of the public revenue." 

[ P ~ i c e  one aanu.] 
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